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Subject:= Forwarding sf cepies of the Crders passed by the -
Central admninistrative _rlomal Bangalore.
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In the Central Admnmstratlve Tnbunal

Bangalore Bench
Bangalere

Application No 54 9
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against the departmental authorities,
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After this matter uas
heard for quite some time, learned
counsel for the applicant sought
leave to withdraw this application
so that he may renew it later
incorporating appraopriate
allegations he propoéeS~to ma ke

In the circumstances, we permit
the learnec counsel for the
applicant to withcdreuw this
applicatiocn with liberty to rerneu

All the contenticns

raised herein are left open, No




